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15 Ensure DG sets meeting the 

standards only be allowed to 

Departmnent of Electrical 

Inspectorate/Pollution 
Control Board (KSPCB) 

operate 

|16 Public Works Department 

(PWD) 
Undertake road widening and 

improvement of infrastructure 

for decongestion of road 

15. It is respectfully submitted that the concentration of all the 

pollutant parameters measured in 29 stations out of 30 stations 

eight cities during the period 1t March 2020 to 30th June 2020 

is well within the limit with low-level concentration of pollutants. 

Only in one CAAQMS at Vytila exceedance of the pollutant CO 

was observed for a short period. In view of in Air Quality status 

prevailing in these districts, the State Government shall co-

ordinate all the concerned departments to.implement the above 

suggested short term and long term measures in order to maintain 

the good air quality of the State. The Hon'ble NCT may be pleased 

issue a favorable order accordingly. 
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